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IN THE CENTRAL ADMINISTERATIVE TFIEUMAL, JAIPUER EENCH,
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H.C. MEEMA ¢ Apnlicant,

UNION OF INDIZ & ORg : Pespondents,

.
Mr. J.V, Faushilk : “Younszzl for the anplicant.

Mr, V,N, Zhvimal

Y3

counsel for thsz resnon

CORAM:
Hon'hle My, Tustice D.L. Mohcz, Vicaz=Chairman
Hon'kle My, N,IT, Verma., admdnistrative Uamber

FEF HON'BLE ¢F, JISTICE D, i, MEHTA, VICE~CHATEMAN:

Ry W)

Apnlicant has com:s cut with a case that respondsnt
no, 2 paklizhasd a liszst on 9,292,346 of =1
wzre promoted,  Arvlicant wss nok promshed, as such, he
submitited thz reprzssntation on 20,2,26, His furthsr cass
ha en-mititzd the reprezentakbions on 12.2.87, 8.5.87,

11,21.87, 5,7.529 z2nd 11,232,229, He subhits cthat he was

informed by thz rzapondenrts on 2,10,32 that hiz cass was
considerad by the DPC2 and he was ot found suitatle,

renzlhby of 'Cenzure’ and otherwicss, hisz record is good,

Larred, Hs farthzr subndtted that the applicznt has
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z2 rejestaed after 2ix months from ths date of

eubiizsion. The sz~ond contencion of My, Shrimal is that

the orac

11 performance of ths ap

and he haz alsy reproduced che adverse entries on page 31,

‘Poout, Frnowladgs of
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the £indings o

the right of his promoctd

sn from 1226 als
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to delavt, Similar

ace here o mention that two

orE wWwho were promoked in

No ground is forsthooming why he has not challenged the
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( N.x.

VERMA )
Sdmminiztrative M

promaticon rzjacted Ly the DFECs,

" //O_ | M

( #.L. MEHTA )
Vice=Chzairman

smoer



